
IN THE CENTRAL ADMINISTRATnE TRIBrJiJAn W1DERj2.z4n BENCH AT HYDE RABAD 
O.A.NO. 

tweeri: 	 Date of Order: 6/7-93 

4 

Divitional F.ailway M€',nager, (D3) 
South Ce ut ral Railway, Secunderabad, 

Pcrtnonc'nt T.y Iflr.'-rctor (con) 
S.C.Rly, Secunderabad. 
aiiee Signal Inspectór, 
Signal & Telecorrinunication Lpartrnent, 
S.C.R1y, Secunderabad. 

applicants.. 

and  
Presiding Officer, Labour Court, 
Narayanagurja, A P. Hyderabad. 

Respondents. 

For the pplicantsL Mr.N.i:.Devraj, Sc for Plys. 

(tRAM: 
THE fONt  81,13 MR • JUSTICE V. NEELAZRI RAO : VICE CHAIRMAN 

AN.D 
THE HON TBLE MLP .T.TIRUVENGA]w1 ; I1E1'iBE1(ADr.2) 

The Tribunal, made the follaing Order:- 

Admit. The operation of the Order dated 11-3-)2 

in C.M.P.No. 	SO /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway flanager (B.G) S.C.Rly, Secunderabad. 
The Permanent way Inspector (Con) S.C.Rly; Secunderabad. 
The chief Signal Inspebtor, Signal & Telecomunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, H9tlerabad. 
One copyto Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 	 - 
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IN THE CENTRAL ;.DINIST2ATIVE TEIBUNAL 
I-IyDERAakD BENCH fT HYDERABAD 

THE HON'ELEMFt.NJSTICE V.NEEL/WRI PM) 
VICE C}iZIPMAN 

• 

	li' T 

D

THE HON'BLE 	AsB.GORTY ;'MEMBER(AD) 

THE HON 'BLE 	.CHANDRASEKHAR. REDLY 
MEMBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAN :14(A) 

Dated ; 	-i —1993 

0 RDER/JkJCt'ttt: 

pvrn 

C.A. No. 

'I 	 I 

O.A.NO. £16 

T.A.No. 	 (w.p. 

Admitted and Interim, directions 
issued 

Allowedfoy~ 011, kI43 

Disose.d of with directions 

Dismissed 

DismisSed as withdrawn 

Rejected! Ordered 

No order as to costs. 
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